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PETI TI ONER
ADAVALA SATHAI AH & ORS

Vs.
RESPONDENT:
THE SPECI AL DY. COLLECTOR, LAND ACQUISITION UNIT | & ORS
DATE OF JUDGVENT: 26/ 11/ 1996
BENCH

K. RAMASVWAMY, G T. NANAVATI

ACT:

HEADNOTE

JUDGVENT:
ORDER

Respondent Nos.2, 3, 5, 6, 11 to 14 and 18 have |eft
their respective places without any instructions as per
endorsenent nade by the Postal ~ authorities. ‘Under these
ci rcunmst ances, notice. on them is not necessary. Regarding
respondent Nos.4, 7 to 10, 15 to 17 and 19 to 20, it is
stated that neither unserved envelops nor A D. Cards have
been received back by t he Regi stry. Under t hese
ci rcunst ances, they nust be deemed to have been served. Even
though the petitioners succeed, these respondents cannot get
the sanme benefit because they did not challenge the award.
They being pro forma respondents, notice on them is not
necessary.

Leave granted.

Heard | earned counsel on both sides.

This appeal by special |eave arises fromthe judgnment
and decree of the A P. High Court, made on March 3, 1992 in
the Appeal No.2660/85. A notification under Section 4(1) of
the Land Acquisition At, 1894 was published on Decenber 8,
1979, acquiring 71 acres 12 cents of land for the public

pur pose, nhanely, erection of Nat i onal - Ther ral Power
Corporation. The Land Acquisition Oficer awarded Rs. 4, 000/ -
and Rs.4,500/- per acre for Goup | and Goup Il of the

| ands. On reference, the Subordinate Judge enhanced the
conpensation to Rs.10,000/- and Rs.11,500/- per acre for
Goup | and Group Il respectively. On appeal, the Hi gh Court
set aside the judgnent and renmanded the matter to the tria
Court for reconsideration. Thus this appeal by specia
| eave.

It is seen that all the lands were agricultural |ands
at the tine of acquisition and their prevailing market val ue
varies between Rs.6,000/- to Rs.6,500/- per acre. Under
these circunstances, it would be just and proper iif the
conpensation is fixed at Rs.6,000/- per acre uniformy to
all the lands. It is ordered accordingly.

The appeal is allowed. No costs.




